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IN THE CENTRal4 AL4INI6TRATIVE TRLBUNAL HYDERaBsL) BENCH AT 1-IYDERABAD 

O.A.NO, 374/94. 

Date of Orders 28-3-94. 
Between: 

L.Surya Prakash. 
.. Applicant. 

- and 

The !ostmaster General, 
visakhatnaxn. 
Sr.Superintendent of Post Offices, 	- 
,4cn1r1,tre4-nnm - 	 -- - 

For the ?pplicant Mr.T.Lakshlflinarayana, Advocate 

For the Respondents; Mr.N.v.Ramana, Addl.CGSC. 

CORAM; 	 / 
THE HON113LE MR.JUSTICE V.NEELADRI RAG ; VICE CHAIRMAN 

AND 

THE HON'BLE MR.R.RANGARAJAN : MEMBER(AU4N) 

The Tribunal-made the-following Order:- 

Post on 6-4-94 for consideration in regaid to 

admission as the learned counsel for respondents seeks time to 

have necessary instructions. 

Status-quo has to be maintained in regard to 

visaichapatnam, until further orders. 

Deputy Registrar(J)CC 

To 
*. The Postmaster General, vis&chapatnam. 
2. The sr.Superintendent of Post Offices, visakhapatnam. 

One copy to Mr.T.Lakshminarayafla, Advocate, CAT.Hyd. 

One: copy to Mr.N.v.Ramana, Addl.cCSC.CAT.Hyd. 

S. Onespare copy. 	 - 
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IN THE CENTPjj. -,XIMNISTRATIVE TRIBUNAL 
HYDEpj 	BENCH AT HYDERADAD 

, 

TEEHONtE FC.JUSTICE V.NEELADRI RAC 
VICE CUAIRMaN 

THE HON'E3LE IVSR.42..GORTHI z MEMBER(AD) 

4 D 

PT 	LTflxTt DTr 	
11nth~RLJUDL) 
AND 

THE HON'.BLE MR.R.RANGARAJNJ : M(ADMN) 

Dated ;- 3-1994 
Lui 

0 RDE P/Jt+4& — 

M.A/R.A./C.:ANO.. 

in 

O.A.No: 	
A )(~\~ - 

T.A.No. 	 (w.p. 

Admitted and Interim Directions 
Is s d q 

Dis4osea of with directiojs 

Disfj ssec1. 

Dismissed as withdrawn. 

DisjMssed for fault. 

Re Je 
cte a/Ordere

rosts. DESPATCH 
Central &inictratiye Tribvnal 

No order as to  

pv rn 

HYDERABAD 
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